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GOVERNMENT OF WEST BENGAL 
LAW DEPARTMENT 

Legislative 

of Procedure and Conduct of Business in the 

West Bengal Legislative Assembly, the publication of the 

following Bill. together with the Statement of Objects and 

Reasons which accompanies it, in the Kolkata Gazeue, 

the Bill and the Statement of Objects a.nd Reasons are 

accordingly hereby published for general information:-

NOTIFICATION 

No. 959-L.- 8th August, 2017.- The Governor 
having been pleased to order. under rule 66 of the Rules 

Shorl 1i1lc and 
commcnccincn1 . 

Bill No. 40 of 2017 
THE WEST BEl'\GALPANCHAYAT(SECOND 

AMENDMENT) BfLL, 2017. 

A 
BILL 

to amend the West Bengal Panchayat Act. 1973. 

WttEREAS it is expedient to amer.d the West Bengal Pauchayat Act, 1973. for the 
pu.poses and in the manner hereinafter appearing: 

. fl is hereby enacted in the Sixty-eighth Year of the Republic of India. by the 
Legislature of West Bengal. as follows:-

! . ( 1) This Act may be cal led the West Bengal Pcmchayat (Second Amendment) 
Act, 2017. 

(2) It shall come into force on such date or dates as the State Government may. 
by notification in the Official Gazelle, appoint and different dates may be appointed 
for different provisions of this Act. 

West Ben. Act 
XU of 1973. 
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Amendment of 
sce1ion 94 of Wes, 
Ben. Act XLl of 
1973. 

Amendment of 
section 98. 

Amendmen< of 
section 100. 

Amendment of 
section 140. 

Amendment of 
SCCliOn J 43. 

THE KOLKATA GAZETTE, EXTRAORDINARY, AUGUST 8, 2017 

The West Bengal Panchayat (Second Ame11d111e111) 
Bill, 2017. 

(Clauses 2-6.) 

z. For sub-clause (a) of clause (iii) of sub-section (2) of section 94 of the 
West Bengal Panchayat Act, 1973 (hereinafter refened to as \he l'rincipal Act), the 
following sub-clause shall be substituted:-

"(a) members of the House of the Pe~ple and·the ~g!slative Assembly of the 
State elected thereto from a consutuency compnsmg the B lock or any part 
thereof, not being Ministers or directly elected members of Panchayat 
Samiti or not being Sabhadhipati or Sahakari Sabhadhipati of Zilla 
Parishad elected thereto from a constituency c.omprising the Block, 
ex officio;". 

3. In sub-section ( I) of section 98 of the principal Act,-

(a) for the second proviso, the following proviso shall be substituted:-

"Provided further that subject to such rules as may be made in this behalf 
by the State Govemmen~, .a member sha!l not be eligible for sucb election 
unless he declares 10 wnung ~iat on being elected, he shall not hold any 
office of profit during ~e penod for which he holds or due to hold such 
office unless he has obtained leave~f absen~e from bis place ofemployment 
or shall not carry on or be assoc,a.ted. with any business, profession or 
calling in such manner that shall or is likely to interfere with due exercise 
of his office powers, du~ performance of his office functions or due 
discharge of his office dulles:" ; 

(b) fo the third proviso, for the words "~;flee of a full time office bearer", the 
words "office of an office bearer shall be subsLituted. 

4 . 111 sub-section (I) of section 100 of the principal Act,-

(a) in clause (d), for the words "!~;e of the Pa11chayar Samiti;", the words 
"leave of the Panchayat Samu1. shall be substituted; 

(b) to clause (d), the following proviso sball be added:-

"Provided that a member of a Panchaya1 Samiti h Id. . 
1 

ous 
· fth HouseofthePe I · o mgs1mutane 

membership o e . ope onhe Legislative Assembly shall 
Dot be removed from the office, if he remains absentf hr ' . 

I S . . . romt eeconsecuuve 
meetings of the Pane iayat amw without tbe leave of the Panchayat 
Samiti;''. 

5. For clause (iii) of sub-section (2) of section I 40of the principal Act, the following 
clause shall be substituted:-

"(iii) members of the House of People and the Legislative Assembly of the State 
elected thereto fro~ ~ conslltuency comprising the district or any part 
thereof, not being M1ms.tersor s imultaneous ly directly elected members of 
Zilla Parishad, ex ofjic10;". 

6. In sub-section ( I) of section 143 of the principal Act,-

(a) for the second proviso, the following proviso shall be substituted:-

"Provided further that subject lo sucb mies as may be made in th.is behalf 
by the State Goven~ment, _a member sha!I not be e lig ible for such election 
unless he declares m wntmg [.hat on bet~g elected, he shall not hold any 
office of profit dunng ~1e period for wb1ch he holds or due to bold such 
office unless heh as obtamed leave of absence from his place of employment 
or shall. not carry on othr be ahssuoc1a_ted1·kw1th a~y business, profession or 
calling 10 such manner at s a or 1s I ely to interfere with due exercise 
of his office powers, du~ p~'.formance of his office functions or due 
discharge of his office duties: ; 

(b) in the third proviso, forthe .words "office of a full time office bearer" Lhe 
words ·'office of an office bearer" shall be substituted. ' 

[PART rv 
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Amendment of 
section I 45. 

Amendment of 
scciion 172. 

Amendment of 
scc1ion I 8S8. 

THE KOLKATA GAZE'ITE. EXTRAORDINARY. AUGUST 8, 2017 

The West Bengal Panchayat (Second Amendmelll) 
Bill, 2017. 

(Clauses 7-9.) 

7. To clause (d) of sub-section (I) of section 145 of the principal Act, the following 
proviso shall be added:-

(a) in clause (d), for the words "leave of 1he Zilla Parishad;", the words "leave 
of the Zilla Parishad:" shall be substituted; 

(b) 10 clause (d), the following proviso shall be added:-

"Provided 1ha1 a member of a Zilla Parishad holding simultaneous 
membership of the House of the People or the Legislative Assembly, shall 
not be removed from the office, if he remains absent from three consecutive 
meetings of the Zilla Parishad without 1he leave of the Zilla Parishad;". 

8. In sub-sec1ion (I) of section 172 of the principal Act,-

(a) for the third proviso, the following proviso shall be substituted :-
"Provided funher that subject to such rules as may be made in th.is behalf 

by the Stale Government, a member shall nor be eligible for such election 
unless he dec lares in writing that on being elected, he shall not hold any 
office of profit during the period for which he holds or due to hold such 
office unless he has obtained leave of absence from his place of employment 
or s_hall_ not carry on or be associated with any business, profession or 
calh~g in such manner that shall or is likely to interfere with due exercise 
o~ his office powers. due perfom1ance of his office functions or due 
discharge of his office duties:"; 

(b) in the founh proviso, forthe words "office of a full time office bearer", the 
words "office of an office bearer" shall be substituted. 

9. For clause (iii) of sub-section (3) of section 1858 of the principal Acl, the 
following clause shall be substituted:-

"(iii) members of the House of the People and the Legislative Assem~Ir _of the 
State elected thereto from a constituency comprising the sub-d!Vlsion or 
any part thereof (excluding the pan comprised in the hill areas) not being 
Mtn!sters or simultaneously directly elected members of Mahakuma 
Par,shad, ex officio;". 

STATEMENT OF OBJECTS AND REASONS. 

It is considered nec.essary and expedient to amend the West Bengal Panchayar 
Act, I 973 (West Ben. A~t XLI of 1973), in order to making provision of maintaining 
simultaneous membership to the Legislative Assembly, Parliament and Panchayats by 
members of Pa11chaya1 Samitis and Zilla Parishads or Siliguri Mahak11111a Parishad. 
for effective implementation and management of the provisions of the said Act. by 
way of-

(a) amending section 94 with a view to specifying that members of the House 
of the P~ople and the Legislative Assembly of the State elected thereto fr?m 
a constuuency comprising the Block or any part thereof. not being 
Ministers or directl y elected members of Panchayat Samiti or not being 
Sabhadhipari or Sahakari Sabhadhipati of Zilla Parislwd elected thereto 
from a constituency comprising the Block. ex officio: 

(b) amending section 98 with a view to omiuino the eltpression ··whole-time 
functionary" in respect of a member being ele~ted asSabhapati or Sahakari 
Sabhapati of the Pa11chayar Sa11ii1i: 

(c) amending section 100 with a view to adding a proviso for making provision 
that a member of a Pa11chaya1 Samiti holding simultaneous membersh.ip of 
the House of the People or the Legislative Assembly, shall not be removed 
from the office. ifhe remains absent from three consecutive meetings of the 
Panchayat Samiti without the leave of the Panchayat Samiri: 
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The West 8e11gal Panchayat (Seco11d A111e11dme111) 
Bill. 2017. 

(d) amending section 140 with a view to specifying that members of the House 
of the People and the Legislative Assembly of the State elected thereto from 
a constituency comprising the district or any pan thereof, not being 
Ministers orsimuhaneouslydirectly elected members of Zilla Parishad, ex 
officio members of the Zilla Parishad; 

(e) amending section 143 with a view to omitting the expression "whole-time 
function.try" in respect of a member being elected as Sabhadhipati or 
S(l/iakari Sabhdhipati of the Zilla Parishad; 

(f) amending section 145 with a view to adding a proviso for making provision 
that a member of a Zilla Parishad holding simultaneous membership of the 
House of the People or the Legislative Assembly, shall not be removed 
from the office, if he remains absent from three consecutive meetings of the 
Zilla Parishad without the leave of the Zilla Parishad: 

(g) amending section 172 with a view lO omitting the expression "whole-time 
functionary"' in respect of a member of a Stlrayee Samiti being elected as 
Karmadhyakslra of the Zilla Paris/rad; 

(h) amending section 1858 with a view to specifying that members of the 
House of the people and the Legislative Assembly of the State elected 
thereto from a constituency comprising the sub-division or any pan thereof 
(excluding the pan comprised in the hill areas) not being Ministers or 
simultaneously directly elected members of Maltakuma Parishad, 
ex officio members of the Siliguri Mahakuma Paris/tad. 

2. The Bill has been framed with the above objects in view. 

3. There is no financial implication involved in the Bil l. 

KOLKATA: 

The 8th August, 2017. 

SUBRATA MUKHERJEE , 

Member-in -Charge. 

[PART IV 

By order of the Governor. 

MADHUMATI MITRA. 
Secy. to the Govt. of West Bengal. 

Law Depar1111e11t. 

f>ublished by Law Depar1men1. Governmem or West Benial and 
Prin1cd al S"rnswa1y Press Lld.(Governmc111 of Wes1 Bengal E111erprise1. Kolkaia 700 056. 


